C.A,NO, 249 OF 2001

ORDER DATED 17-02- 2003,
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Heard Mr.Ganeswar Rath,Learned Counsecl
;ppearing fer the Applicant and Mr.$.,B.Jeha, Leatned
Additienal Standing Counsel fer the Union ¢f India,

ig;pearing fer the Respondents and perused 'the Lecsrds,

Applicant a technical officer(7-6 grade)
i“‘n the 'C. ReR.I,Bidyadharpur, attack (under ICAR) received
t;he financial benefits,having cempgleted 12 years ef his
secrvice,under career advancement scheme,Several of his
juniorsaf\bgeceived Careek advancernent penefits on
cempletien ef thelr five years of services.By raising
2 grievance that his juniers have reached the same
scale as that of him, after a short span of empleyment,
the Applicant has filed this Original Application u/s.

19 of the Administrative Tribunals Act,1985,

A ceunter has been filed in this case by
the Respondents explaining the circumstances in which
Career advancement bpenefits have beed granted te the

Technical officers of the CRRI/ICAR.

} Applicant has peinted eut no statutery ok
ad“ministrative infhrmity in this case.He has net peinted
ouﬁ as te how he has been prejudicially affected by
grgnt ef Career Advancenment benefits te his junicrs at

the end of five years ¢of ti.eir empleyment, In the said
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gontd...Order dated 17.02«~2003,

premises thekte appears te be really ne assailasle
érievances in this case to be adjudicated by this
Trisunal, we,therefere, fimd ne merit in this Original
pplicatien which is accerdingly dismissed by leaving

the parties to pear their own cests,

wile parting with this case,liberty is
hereby granted te the Applicant te appreach his autherities
with regard te impairity in the matter ef Career advance

benefits,if any,

Send cepies of this erder te all the
carties, Free coples of this ordex be given te lecarned

eunsel fer beth sides.
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